
 2  Constitution  (Amdt.)  Bill

 “That  leave  be  granted  to  introduce  a
 Bill  further  to  amend  the  Constitution
 of  India.”

 The  motion  was  adopted

 SHRI  SYED  SHAHABUDDIN:  |  intro-

 duce  the  Bill.

 CONSTITUTION  (AMENDMENT)  BILLਂ

 [English ।

 (Amendment  of  Seventh  Schedule)

 DR.  C.S.  VERMA  (Khagaria):  |  beg  to

 move  for  leave  to  introduce  a  Bill  further  to

 amend  the  Constitution  of  India.

 MR.  CHAIRMAN:  The  question  is:

 “That  leave  be  granted  to  introduce  a

 Bill  further to  amend  the  Constitution

 of  India.”

 The  motion  was  adopted

 CONSTITUTION  (AMENDMENT)  BILLਂ

 (insertion  of  a  new  article  333A)

 [  Translation |

 CH.  LACHCHHI  RAM:  |  beg  to  move  for

 leave  to  introduce  a  Bill  further to  amend  the

 constitution  of  India.

 [English  ।

 MR  CHAIRMAN:  The  question  is:

 “That  leave  be  granted  to  introduce  a

 Bill  further  to  amend  the  Constitution

 of  India.”

 The  motion  was  adotped
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 Diu  Bill

 [  Translation  ।

 CH.  LACHCHHI  RAM:  |  introduce  the
 Bill

 15.34  hrs.

 STATE  OF  GOA,  DAMAN  AND  DIU  BILL

 [English ]

 SHRI  SHANTARAM  NAIK  (Panaji)!  beg
 to  move  for  leave  to  withdraw  the  Bill  to

 provide  for  the  establishment  of  the  State  of

 Goa,  Daman  and  Diu  and  for  matters  con-

 nected  therewith.

 MR.  CHAIRMAN:  The  question  is:

 “That  leave  be  granted  to-withdraw

 the  Bill  to  provide  for  the  establish-

 ment  of  the  State  of  Goa,  Daman  and

 Diu  and  for  matters  connected  there-

 with.”

 The  motion  was  adopted

 SHRI  SHANTARAM  NAIK:  |  withdraw
 the  Bill

 15.35  hrs.

 ERADICATION  OF  UNEMPLOYMENT

 BILL

 [English  ]

 MR.  CHAIRMAN:  The  House  now  shall

 take  up  further  consideration  of  the  following
 motion  moved  by  ShriG.M.  Bantwallaon  the

 10th  April,  1987,  namely:-

 “That  the  Bill  to  provide  for  a  scheme

 for  eradication  of  unemployment
 from  the  country,  be  taken  into  con-

 sideration”.

 Published  in  Gazette  of  India  Extraordinary,  Part  ॥,  section  2,  dated  31.7.1987



 3  Eradication  of

 ।  Translation  ]

 SHRI  HARISH  RAWAT  (Almora):  Mr.

 Speaker,  Sir,  in  1980  the  number  of  such

 people  as  were  either  underemployed  or
 were  not  employed  at  all,  was  above  16

 crore.  There  were  about  16  million  unem-

 ployed  people  registered  with  Employment
 Exchanges  in  1981  which  has  risen  to  28
 million  in  1986,  which  shows  that  inspite  of

 all  of  our  programmes  and  efforts,  the  num-

 ber  of  un-employed  persons  goes  on  in-

 creasing.  It  is  also  a  fact  that  of  the  total
 number  of  unemployed  persons,  very  few

 people  go  to  employment  exchanges  for

 registering  their  names,  because  the  rural

 people  neither  have  this  facility  nor  do  they
 have  this  much  of  money  that  they  could  go
 to  the  cities  and  register  their  names.  The

 unemployment  problem  in  the  coutry  is

 gradually  becoming  a  threat  to  our  social,

 political  and  democratic  structure  and  the

 Government  and  all of  us  must  find  a  solution

 to  this  problem  before  it  is  too  late.  Otherwise
 we  all  will  have  to  hear  the  cosequences.  If
 the  people  do  not  get  some  sort  of  employ-
 ment,  it  will  prove  disastrous  for  the  society
 as  well  as  for  the  Government.  The  Govern-

 ment  must  come  forward  to  tackle  the  prob-
 lem.  In  this  connection,  |  would  like  to  sug-
 gest  that  all  the  people  registered  with  the

 employment  exchanges,  should  be  given

 un-employment  allowance.  tt  has  also  been

 noticed  that  those  people  who  are  called  for

 interviews  are  required  to  attend  10  to  15

 interviews  because  it  is  very  rare  that  one

 can  get  a  job  on  the  first  chance.  Therefore,

 they  have  to  spend  a  lot  of  money  in  attend-

 ing  the  interviews.  |  would  suggest  that  either
 the  Central  Government  or  the  institution

 which  calls  for  interviews  should  bear  the

 expense  of  candidates  attending  interviews

 on  the  lines  of  the  Government  of  Haryana
 which  has  issued  such  orders.  Since  the

 sources  with  the  Government  are  limited,  a

 national  fund  should  be  set  up  for  this  pur-

 pose  and  those  who  can  contribute,  such  as

 the  people  of  private  industries,  should  be

 compelled  to  contribute  to  this  fund.

 The  main  reason  for  unemployment

 appears  to  be  that  somewhere  there  is  some
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 lacuna.  On  the  on  hand  we  claim  that  our

 industrial  growth  is  increasing  and  on  the
 other  hand  un-employment  is  increasing  at
 the  same  proportion.  There  should  have

 been  some  control  over  it,  but  just  the  op-

 posit  is  happening.  It  means  that  some

 where  there  are  shortcomings  in  our  plan-

 ning  which  are  giving  rise  to  un-employment.
 Or  there  are  some  short-comings  in  our
 industrial  policy  and  we  have  not  been  able

 to  set  up  such  sectors  wherein  people  could

 be  provided  with  employment.  We  have

 given  several  exemptions  to  the  industrial

 houses  in  the  name  of  modernisation,  in  the

 name  of  technology  up-gradation  and  by
 taking  advantage  of  these  exemptions,  they
 are  adopting  such  methods  as  are  respon-
 sible  for  rendering  people  un-employed

 every  year.  |  would  like  to  urge  upon  you  to

 impose  some  restrictions  in  this  regard.  i

 should  be  mandatory  on  those  who  are  given
 big  loans  that  they  should  create  employ-
 ment  potential  proportionate  to  the  amount
 of  loan  they  receive  from  Government  and

 financial  institutions  and  they  must  not  resort

 to  retrenchment.  Until  you  do  this,  and  they
 continue  to  retrench  more  and  more  people

 -  inthe  name  of  modernisation,  in  the  name  of

 setting  up  of  new  technology,  lam  afraid,  the

 un-employment  problem  will  become  more

 acute.  According  to  the  National  Sampie

 Survey,  80  percent  people  in  the  villages  are

 un-employed.  The  condition  of  marginal
 farmers  is  very  deplorable.  You  must  im-

 prove  their  condition  and  give  the  agriculture
 a  right  reorientation.  Until  and  unless  you

 bring  reforms  in  the  rural  lenging  system  anc

 strictly  enforce  the  land  reform  !aws,  you
 cannot  think  of  providing  employment  to  the

 large  number  of  unemployed  villagers.  |

 would  like  to  submit  that  Government  should

 take  initiative  in  this  regard  and  enforce  the

 land  reform  laws  strictly.  Efforts  should  be

 made  to  formulate  more  and  more  program-
 mes  and  policies  for  the  welfare  of  marginal
 and  smallfarmers.  We  spend  huge  amounts

 on  R.L.E.G.P.,  N.R.E.P.,  1.R.D.P.  or

 TRYSEM  and  such  other  programmes.  But

 our  objective  to  provide  jobs to  un-employed

 people  is  not  being  fulfilled.  The  main  reason

 for  that  is  that  the  machinery  entrusted  with

 the  responsibility  of  implementing  these
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 schemes,  is  not  dedicated  to  the  objectives.
 We  have  to  ensure  that  the  machinery  work-

 ing  in  the  rural  areas  works  with  a  sense  of
 dedication  and  see  that  the  loans  granted  for
 this  purpose  are  paid  in  fullto  people  and  are

 properly  utilised  and  the  recipients  should  be
 able  to  support  their  families.  There  is  a

 scheme  to  grant  bank  loans  to  educated  un-

 employed.  But  the  amount  given  is  so  small

 that  they;  cannot  make  any  profitable  use  of

 it.  It  has  been  observed  that  instead  of  any

 sign  of  improvement,  the  condition  of  the
 families  of  such  educated  un-employed
 persons  is  becoming  more  depiorable.  The
 financial  institutions  should  be  asked  to

 modify  their  policy  of  granting  loans  in  such

 away  that  loans  become  beneficial to  people
 both  rural  and  urban.  Then  only  will  we  be
 able  to  solve  the  problem  of  unemployment.
 With  these  words  |  support  the  Bill  of  Shri

 Banatwala.

 SHRI  YOGESHWAR  PRASAD  YO-

 GESH  (Chatra):  Mr:  Chairman,  Sir,  while  |

 express  my  thanks  to  the  hon.  Minister  of

 Labour  and  the  Department  of  Labour  for

 bringing  such  an  important  Bill,  |  want  to
 draw  the  attention  of  the  Government  to-

 wards  the  un-employment  problem  in  the

 country  which  is  aggravating  day  by  day.  As

 several  hon.  Members  have  drawn  attention

 towards  this  problem,  the  way  big  factories/
 establishments  are  being  closed  one  after

 another,  it  is  creating  the  problem  of  bread
 and  butter  for  the  labourers  working  in  them

 and  for  their  families  and  also  for  a  large
 number  of  other  people  including  shop-
 keepers  of  township  areas.  This  problem  is

 becoming  more  acute  and  complicated  day

 by  day.

 |  want  to  draw  the  attention  of  this  August
 House  towards  Dalmia  Nagar  Factory  where

 15  to  20  thousands  labourers  were  working.
 Due  to  the  closure  of  this  factory,  lakhs  of

 people  are  faced  with  the  problem  of  em-

 ployment  and  livelihood.  Similarly,  4500

 labourers  were  working  in  Japla  Cement

 Factory.  Due  to  closure  of  that  factory  lakhs

 of  people  have  been  affected.  Not  only  that.

 A  number  of  factories  in  Bihar  have  been
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 closed  or  are  on  the  verge  of  closure.  |  also

 want  to  draw  the  attention  of  this  august
 House  towards  Bhaily  Refractory  where
 1500  labourers  are  working.  When  these

 labourers  demanded  the  right  of  trade  union,
 the  management  of  the  refractory  started

 retranching  them  and  when  they  resorted  to
 strike  the  management  removed  the  work-

 ers  from  service,  got  them  beaten  by  mus-
 clemen  and  instituted  false  police  cases

 against  them,  besides  perpetrating  many
 atrocities  on  them.  Not  only  this.  The  Labour

 Department  has  also  been  neglecting  them

 and  as  a  result  their  problems  have  aggra-
 vated  further.  Recently,  when  the  man-

 agement  wanted  to  declare  lock-out  the

 Government  granted  permission.  Similarly,
 when  the  management  wanted  the  Govern-

 ment  permission  for  declaring  the  strike  ille-

 gal,  Government  granted  that  permission

 readily.  And  when  the  workers  returned  to

 work  after  having  suffered  all  kinds  of  ha-

 rassment,  the  management  felt  uncomfo-

 rtable  and  began  throwng  them  out  of  jobs
 with  the  intention  of  retrenchment.  Today,
 the  situation  is  that  the  factory  owners  have

 closed  down  their  factories  and  one  reason
 for  it  is  that  they  want  to  evade  taxes.  They
 do  not  want  their  black  money  to  be  taxed

 which  they  spent  on  hiring  goondas,  or  in

 framing  criminal  cases  or  for  indulging  in

 such  other  corrupt  practices.  |  want  that

 Government  should  make  an  impartial  in-

 quiry  into  their  conduct  so  that  the  workers

 are  able  to  get  their  rights.  If  the  rights  of  the

 workers  continue  to  get  neglected  in  this

 manner  all  our  efforts  towards  better  plan-

 ning  will  get  jeopardised.

 The  problem  of  rural  unemployment  can

 be  solved  to  a  great  extent  by  encouraging

 cottage,  artisan  and  traditional  industries.  In

 the  areas  predominently  inhabited  by  adi-

 vasi  and  harijans  like  Chota  Nagpur,  huge
 mineral  deposits  are  available  and  we  can

 establish  many  small  and  large  industries

 based  on  the  minerals  found  there.  |  want  to

 submit  that  traditional  industries  should  be

 set  up  in  those  areas,  as  it  will  considerably

 help  in  solving  the  problem  of  unemploy-
 ment.  Cane  baskets  are  widely  used  in  the

 coal  mines  and  in  other  mines.  Crores  of

 baskets  are  required  in  the  mines.  More-
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 over,  no  special  skill  is  required  for  preparing
 such  baskets.  If  the  work  of  weaving  cane
 baskets  is  encouraged  it  will  provide  em-

 ployment  to  thousands  of  people  and  conse-

 quently  help  in  removing  their  unemploy-
 ment  problem.  |  want  to  inform  the  hon.

 Minister  that  in  the  coal  mines  especially,  a

 large  number  of  bamboo  mats  worth  crores

 of  rupees  are  required.  This  work  does  not
 involve  any  special  skill.  Bamboo  mat  is  an

 essential  requirement  inthe  mines.  If  we  can

 make  efforts  to  encourage  this  work  a  large
 number  of  landless  labourers  can  be  gain-

 fully  employed  and  we  will  be  able  to  solve

 the  problem  of  unemployment  in  the  rural

 areas  to  some  extent.

 Crores  of  rupees  are  spent  in  buying
 material  for  tools’  handles.  The  rural  urem-

 ployed  young  carpenters  can  be  employed
 in  large  numbers  for  making  handles  of

 spades  etc.  Similarly,  there  is  the  work  of

 carpet  weaving,  tailoring,  etc.  The  big  organ-
 isations,  for  example,  Bharat  Coking  Coal,

 Sindiri,  Hatia  or  such  o*her  large  establish-

 ments  need  uniforms  worth  crores  of

 rupees.  A  large  number  of  people  can  be

 gainfully  employed  if  they  are  provided  with

 tailoring  work.

 Mr.  Chairman,  Sir,  |  am  very  grateful  to

 you  for  giving  me  time  to  be  able  to  draw

 Government's  attention  to  this  issue.

 [English  ।

 SHRI  SHANTARAM  NAIK  (Panaji):  |  am

 sure  ,  unemployment  is  not  a  new  problem.
 This  House,  in  some  form  or  the  other,  has

 discussed  unemployment  a  number  of

 times.  It  is  not  that  with  the  introduction  of  a

 Billby  Mr.  Banatwala  or  my  addressing  tothe

 problem  it  is  going  to  be  solved.  The  problem
 is  cf  a  vast  magnitude  and  despite  efforts

 from  all  of  us  it  may  still  remain  unsolved  for

 many  years.  It  is  a  bitter  truth  which  we

 cannot  side-track.

 Whe:.ever  a  Member  introduces  a  Pri-

 vate  Member's  Bill,  the  idea  behind  is  to  give
 to  the  Government  a  skeleton  of  a  new  law  or

 to  amend  the  existing  law  and  to  show  as  to
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 where  the  lacuna  lies.  There  are  some  Bills
 with  notional  idea  of  amending  an  existing
 law  or  giving  a  new  legislative  idea  alto-

 gether.  But  whenever  legislative  proposals
 are  to  be  backed  by  financial  proposals,  then
 the  matter  is  quite  serious.  Uniess  and  until

 Mr.  Banatwalla  shows  in  a  clear  and  respon-
 sible  manner  how  the  legislation  can  be
 effective  from  all  fronts,  how  the  finance
 would  come,  what  willbe  the  additional  taxa-
 tion  on  the  common  man  and  all  classes  of

 people  that  will  have  to  be  imposed  in  order
 to  give  doles  of  unemployment,  the  Bill  has
 no  effect.  A  Bill  can  be  drafted  or  the  process
 of  thinking  can  be  done.  But  here  more  than
 the  Bill  as  such,  there  is  the  financial  aspect
 of  this  Bill.  And  the  Bill  is  lacking  in  this  regard
 altogether.

 If  you  go  to  the  clauses  of  the  Bill,  you  will
 see  that  the  substantive  aspects  of  the  Bill
 are  left  to  the  rule-making.  If  you  see  clause

 7,  it  provides  for  making  of  rules  on  the  rate
 of  contribution  to  the  Unemployment  Insur-
 ance  Scheme  under  section  6,  the  rate  of

 unemployment  allowance  referred  to  in

 section  4  and  different  rates  may  be  pre-
 scribed  on  the  basis  of  qualification  and

 skills,  the  necessary  details  of  the  unem-

 ployment  insurance  scheme.  So,  everything
 is  to  be  decided  by  subsequent  rule  making

 power.  Therefore,  what  is  the  idea  of  the

 mover?  How  the  scheme  is  going  to  be

 adumbrated,  how  is  the  finance  going  to

 come,  how  we  are  going  to  eradicate  unem-

 ployment  by  virtue  of  such  a  legislation,  is

 not  given  in  this  Bill.  Therefore,  to  that  extent

 the  Billis  incomplete  or  rather  suffers  from  all

 the  implied  defects.  Secondly,  what  is  re-

 quired  today  is  not  an  effort  to  give  dole  or

 anything  of  that  sort  because  this  country
 cannot  afford,  however  we  may  like.  We  will

 not  lik2  an  unemployed  person  to  go  without

 any  money  in  his  pocket,  we  would  very
 much  like  that  he  snould  have  something  in
 his  pocketbut  presently,  as  per  our  eco-

 nomicstatus,  this  is  just  not  possible  for  a  big

 country  like  ours.  So,  what  is  to  be  done  is  to

 improve  our  employment  system  that  is  ex-

 isting  today.  For  instance,  we  have  put  a

 blanket  ban  on  recruitment.  |  stil!do  not  know

 what  is  the  rationz'e  behind  it.  |  have  sated  :t
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 earlier  also.  Today  the  system  is  that  every

 department  has  to  apply  to  the  Government

 to  lift  that  ban  on  individual  cases.  If  there  are

 exceptional  circumstances,  then  the  ban  is
 lifted.  Therefore,  |  would  say  that  we  should

 not  have  a  blanket  ban  altogether  unless
 there  are  very  strong  reasons  in  a  particular

 department  where  the  staff  is  there  very
 much  in  excess.  Secondly,  what  is  required
 is  that  in  all  the  employment  exchanges  of

 the  States  and  the  Union  Territories  we  have

 to  see  that  corruption  is  minimised.  |  will  not

 say  that  we  should  remove  all  sorts  of  cor-

 ruption  existing  in  all  the  exchanges  be-

 cause  practically  it  is  difficult  to  do  so.  It  is

 very  simple  to  make  a  statement  to  that

 effect.  But  ।  would  say  that  whatever  corrup-
 tion  is  there  in  the  employment  exchanges,
 it  should  be  minimised  so  that  every  peson
 who  is  seeking  employment  knows  what  is

 his  poistion  in  the  register,  by  what  time

 roughly  his  name  is  likely  to  be  sent  to  the
 concerned  department  for  interview,  etc.  so

 that  people  are  taken  into  confidence.

 Thirdly,  we  have  got  laws  on  recruitment  of

 all  sections  or  ali  departments.  Today  litiga-
 tions  are  in  the  courts  because  our  recruit-

 ment  laws  are  with  flaws.  If  recruitment  laws

 are  clear,  every  man,  right  from  the  person
 who  is  seeking  ०  job  for a  peon  up  to  the  man

 who  is  seeking  a  job  in  higher  grade,  knows

 what  is  the  law  which  will  give  him  employ-
 ment.  Then  only  we  can  educate  our  people.
 Then  the  discontent  with  respect  to  that  will

 be  very  much  minimum.  Therefore,  by  doing
 this,  we  will  be  educating  people  on  this

 aspect  of  employment.  No  doubt  these  are

 short-term  things  but  if  we  implement  these

 things,  it  will  mean  that  we  will  be  taking  into

 confidence  our  people  who  are  seeking

 employment,  who  are  on  the  wait  list.  With

 these  words,  |  thank  you  for  giving  me  this

 opportunity  to  speak  on  this  Bill.

 MR.  CHAIRMAN:  Now  the  time  allotted

 to  this  Billis  over.  Stiti  there  are  two  Members

 who  have  expressed  their  desire  to  speak  on

 this  Bill.  Then  there  is  to  be  intervention  by
 the  Minister  and  reply  by  the  mover.  So,  |

 think we  should  extend the  time  by  one  hour.

 Already  we  have  taken  seven  hours.  So,
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 does  the  House  agree  that  the  time  should;
 be  extended  by  one  hour?

 SOME  HON.  MEMBERS:  yes.

 MR.  CHAIRMAN:  So,  the  time  is  ex-
 tended  by  one  hour.  Now  Shri  T.

 Basheer.

 16.00  hrs.

 SHRI  1.  BASHEER  (Chirayinkil):  Mr.

 Chairman,  Sir,  |  support  this  Eradication  of

 Unemployment  Bill  brought  forward  by  Shri
 G.M.  Banatwalla,  in  its  spirit.  The  unemploy-
 ment  problem  is  one  of  the  biggest  problems
 in  our  country.  In  every  session  we  discuss
 so  many  problems  with  urgency  -the  commu-
 nal  situation  in  thecountry,  the  voilence  and
 soon.  But!  feel  sometime  that  we  do  not  give

 importance  to  this  subject  of  unemployment
 as  it  deserves.  We  know  the  magnitude  of
 this  problem  in  our  country.  Our  members  of

 the  Palnning  Commission  are  now  finalising
 the  broad  parameters  of  the  Eighth  Five

 Year  Plan.  So,  |  hope  they  will  consider  this

 problem  of  unemployment  as  one  of  the

 major  central  elements  in  the  development

 strategy  of  the  Eighth  Plan.

 |  had  been  a  worker  in  the  Youth  move-

 ment  of  course  in  the  Youth  Congress  and

 many  wings  associated  with  it.  |  know  the

 feelings  of  the  young-sters  in  the  country,  the

 educated  people  and  uneducated  rural.

 youth.  They  are  struggling  for  their  bread.

 The  figures  of  unemployment  are  increasing
 in  a  staggering  manner.  Our  Sixth  Plan  has

 closed  with  a  back-log  of  12.3  million  edu-

 cated  unemployed.  The  number  of  unem-

 ployed  people  in  India  at  present  is  more

 than  30  million.  It  is  increasing  by  half  a

 million  every  year.  The  problem  of  under-

 employment  is  also  there.It  would  not  be

 wrong  to  say  that  we  have  mass  unemploy-
 ment.  Everbody  will  agree  that  this  mass

 unemployment  is  a  threat  to  the  harmony  of

 our  country.  This  mass  unemployment  canਂ
 cause  disruption  in  the  soio-economic  proc-
 ess  of  this  country.  So,  the  magnitude  of  the

 problem  is  very  clear.

 I  do  not  want  to  take  much  time  of  this
 House. But  |  would  like  to  point  out  if  we  00
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 not  handle  this  problem  with  urgency  then  01

 course  the  future  of  this  country  will  be  very
 much  bleak.  Our  young  people  are  very
 much  disturbed.  We  know  many  trends  in

 the  various  parts  of  the  country  are  very

 disturbing.  The  unemployment  situation

 also  contributes  to  such  things.

 Sir,  in  this  connection,  ।  would  like  to  urge
 upon  the  Government  that  in  a  country  like

 ours,  a  country  which  aims  at  socialistic

 society,  right  to  work  should  be  made  a

 fundamental  right.  |  would  also  like  to  point
 out  that  the  Government  must  take  the  re-

 sponsibility  of  providing  at  least  one  job  for

 one  family.  |  have  said  that  this  kind  of

 “unemployment”  can  be  called  “mass  unem-

 ployment”.  The  mass  unemployment  could

 be  solved  only  with  the  execution  of  projects
 and  schemes  on  a  mass  scale  so  that  mass

 employment  is  possible.  Sir,  we  have  intro-

 duced  so  many  schemes  like  IRDP,  RLEGP

 and  self-employment  schemes  for  the  edu-

 cated  youth.  These  schemes  help  a  lot  in

 providing  jobs  to  the  rural  poor.  But  these

 schemes  alone  will  not  help  solve  the  prob-
 lem  on  a  permanent  basis.  It  will  help  only
 temporarily to  ease  the  situation  but  it  will  not

 be  a  permanent  solution.

 Sir,  about  self-employment  scheme,  |

 would  like  to  say  that  poor  banking  service  is

 a  great  concern  for  all  of  us.  You  will  agree
 with  me  on  this  point  that  to  create  entrepre-
 neurial  spirit  among  the  educated  yoiuth  it  is

 necessary  that  there  should  be  cooperation
 and  assistance  from  the  banking  system.
 The  attitude  of  the  banks  is  not  satisfactory
 at  all.  It  is  very  disappointing.  So,  the  Gov-

 ernment  should  take  this  into  consideration

 and  take  steps  to  make  the  bank  assistance

 and  their  cooperation  available  to  the  unem-

 ployed  youth  of  this  country.

 Sir,  |  come  from  a  State  where  unem-

 ployment  rate  is  very  high.  |  come  from

 Kerala  State.  Sir,  in  Kerala,  the  number  of

 the  educated  unemployed  persons  regis-
 tered  in  the  Employment  Exchanges,  upto
 December  1984  is  24,58,000.  ।  would  also

 like  to  point  out  that  only  11,500  persons
 were  able  to  get  job  through  Employment
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 Exchanges  in  one  year.  The  job  opportuni-
 ties,  |  have  to  say,  Sir,  are  at  a  ridiculously
 low  rate  in  that  State.  |  would  also  like  to  say
 that  employment  in  farm  sector  in  the  State

 has  reached  a  saturation  point.  So  far  as
 Kerala  is  concerned,  the  solution  is  rapid
 industrialisation  of  the  State.  So,  |  would  like

 the  Minister  to  keep  this  point  in  mind  so  far

 as  Kerala  is  concerned.

 Sir,  in  the  Bill  it  is  suggested  that  employ-
 ment  allowance  should  be  given.  |  can  say
 that  the  Kerala  State  is  giving  unemploy-
 ment  allowance  for  the  unemployed  per-
 sons.  Similarly,  some  other  States  are  also

 giving  unemployment  allowance.  In  this

 context,  |  urge  upon  the  Central  Government

 to  come  forward  with  a  scheme  to  provide

 unemployment  allowance  to  all  the  unem-

 ployed  persons  until  they  get  employment.

 With  these  words,  sir,  |  join  my  col-

 leagues  in  supporting  this  Bill.

 [  Translation]

 DR.  CHANDRA  SHEKHAR  TRIPATHI

 (Khalilabad):  Mr.  Chairman,  Sir,  Shri  Banat-

 wala  has  presented  a  very  significant  Bill.

 The  number  of  unemployed  people  is

 constantly  increasing  in  our  country.  In  1980

 the  total  number  of  the  people  registered
 with  the  employment  exchanges  was  16.2

 million  which  increased  to  25.2  million  in

 1985.  Thus,  unemploymant  is  growing  at  the

 rate  of  62  percent  annually.  Again,  hardly  25

 or  30  percent  of  our  unemployed  people  get
 themselves  registered  and  there  are  crores

 of  unemployed  people  who  have  not  en-

 rolled  themselves  with  the  employment

 exchanges.  In  this  Bill  it  has  been  proposed
 to  provide  unemployment  allowance.  | think

 the  steps  which  the  Government  has  taken

 or  is  taking  to  remove  unemployment  have

 helped  in  providing  employment  to  a  large
 number  of  people.  The  proposal  of  giving

 unemployment  dole  will  be  a  heavy  burden

 on  the  government  exchaquer  and  it  will

 increase  inflation  and  result  in  price  rise.  On

 the  whole,  frustration  will  be  many  times

 more  than  the  relief  provided. Hence,  |  donot
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 support  this  provision.  Instead  of  solving  the

 problem  it  will  create  new  problems  and  the

 people  will  have  to  bear  the  burnt.

 Regarding  the  measures  initiated  by  the

 Government  for  removing  unemployment,
 efforts  should  be  made  to  remove  the  short-

 comings  wherever  they  occur  and  make

 them  more  useful.  So  far  as  the  question  of

 increasing  social  and  economic  tension  on

 account  of  unemployment  is  concerned,  |

 want  to  submit  that  as  the  number  of  unem-

 ployed  people  increases,  criminal  tenden-

 cies  will  also  increase  and  that  is  why  we

 should  work  with  the  maximum  possible
 speed  in  this  regard.  In  the  employment

 programmes  of  the  Government  it  has  been
 seen  that  a  definite  ratio  does  not  exist

 between  productive  and  unproductive  serv-

 ices  and  in  the  name  of  social  welfare  and

 law  and  order,  unproductive  services  are

 being  expanded  while  limiting  the  scope  of

 productive  services.

 |  do  not  agree  with  hon.  Shri  Banatwala

 on  the  point  thet  imported  and  up-to-date

 technology  will  increase  unemployment.
 This  is  not  true  because  in  the  international

 market  our  products  have  to  be  competitive
 and  economical.  Only  then  will  we  be  able  to

 sell  our  products  and  earn  foreign  exchange.
 Hence,  modern  technology  is  required  for

 our  development  and  for  having  a  balanced

 economy  and  maintaining  our  industrial

 reputation  in  the  international  market.  But

 along  with  it  we  should  not  neglect  our  cot-

 tage  industries  which  are  essential  for  pro-

 viding  employment  to  crores  of  people.

 |  think,  Government  has  made  all  efforts

 under  the  20-point  Programme,  the  Khadi

 Gramudyog  programme  and  through  such

 other  schemes  to  provide  employment  op-

 portunities  to  all  the  people  living  in  the  rural

 areas.

 In  this  connection,  |  want  to  say  that  the

 industry  whether  it  is  the  smail  scale  or  the

 large  scale  sector  or  the  heavy  investment

 based  industry,  all  are  facing  acute  powe

 shortage.  Take  any  industry  in  which  crores

 have  been  invested  and  where  thousands  of
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 workers  are  employed.  There  are  serious

 power  shortages  due  to  which  two  shifts  are

 running  instead  of  the  regular  three  shifts  or
 one  shift  is  running  instead  of  the  regular
 two  shifts.  Therefore,  Government  should

 pay  attention  to  the  fact  that  unemployment
 is  increasing  due  to  power  shortages  and

 highest  priority  should  be  accorded  to  gen-
 eration  of  electricity  to  reduce  unemploy-
 ment.

 It  is  true  that  agriculture  is  a  big  industry
 in  our  country.  But  the  reason  of  migration  of

 rural  population  to  the  urban  areas  which
 induced  Shri  Banatwala  to  bring  this  Bill  is

 that  there  are  more  employment  opportuni-
 ties  in  urban  areas  than  rural  areas.  The

 development  of  urban  areas  has  not  taken

 place  to  the  desired  extent  and  the  facilities

 are  not  available  there  to  the  extent  these

 are  available  to  the  urban  people.  If  all  these

 facilities  are  made  available  there  and  the

 people  get  only  a  little  lower  wages  than  they
 are  available  in  urban  areas,  large  scale

 migration  of  labour  to  cities  in  search  of

 employment  will  stop.  This  will  help  develop-
 ment  in  urban  areas  to  the  maximum  extent

 and  reduce  population  burden  on  cities.

 In  this  connection,  |  would  like  to  state

 that  the  Government  should  develop  mod-

 ern  villages  and  some  node!  points  be  devel-

 oped  within  10  Kms  or  15  Kms.  each  which

 should  have  all  facilities  like  education,

 medical,  small  scale  imdustries,  communi-

 cation,  transport  and  entertainment  910.

 Thereby  Government  can  check  the  migra-
 tion  of  population  to  cities,  and  we  will  not

 only  be  able  to  solve  the  problem  of  unem-

 ployment  but  the  villages  will  also  be  devel-

 oped,  the  whole  country  will  be  developed.

 The  Government  has  created  develop-
 ment  authorities  and  housing  boards  in

 small  tehsils  and  districts  and  has  started

 other  schemes.  It  will  solve  the  housing

 problem  of  the  people  living  in  rural  areas

 and  at  the  same  time  many  persons  will  get

 employment  opportunities.  But  |  want  to

 make  a  request.  We  already  have  so  many

 schemes,  namely  I.R.D.P.,  N.R.E.P.  and

 R.L.E.G.P.  All  these  programmes  are  our
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 crash  programmes.  They  are  meant  for  the
 benefit  of  small,  poor  and  unemployed  per-
 sons  in  rural  areas.  They  can  get  work  on

 daily  wages  and  better  their  standard  of

 living.  Sir,  these  schemes  are  very  good
 schemes  and  their  objectives  are  to  provide
 train  facility,  road  facility,  primary  schools,
 health  centres  and  job  opportunities  and

 daily  earnings  to  labourers  and  to  construct

 dams,  godowns  for  fertiliser  and  seeds  etc.
 But  unfortuntely  the  funds  are  being  mis-
 used  throughout  the  country.  Instead  of  giv-

 ing  jobs  to  labourers  on  muster  roll  basis,
 contractors  have  come  in  a  ig  way  in  these

 schemes  and  these  middlemen  are  taking
 away  the  wages  of  the  labourers  and  em-

 ployment  of  the  unemployed.  The  Govern-
 ment  must  look  into  this  and  ensure  that  the

 schemes  meant  for  giving  employment  to

 the  unemployed  are  utilised  properly.

 in  this  connection,  |  want  to  point  out  one

 more  thing.  Under  the  self-employment
 scheme,  the  limit  of  loan  has  bsen  fixed  at

 Rs.  25,000/-Just  now,  it  has  been  stated  that

 the  limit  has  been  raised  to  Rs.  35,000/-,  but
 even  this  is  not  sufficient  for  constructing

 building,  purchasing  machinery  and  making
 production.  Therefore,  |  request that  the  limit

 should  be  raised  further  so  that  unemployed

 graduates  would  get  employment  under  the

 self-employment  schems.  Similarly,  im-

 provement  should  be  made  in  the  working  of

 those  institutions  which  lend  money  to  un-

 employed  persons  so  that  they  get  loans  on

 time.

 In  the  end,  |  would  like  to  submit  that  the

 problem  of  unemployment  will  not  be  solved

 simply  by  making  laws  or  speeches.  We  will

 have  to  check  the  increasing  population.  All

 the  programmes  of  population  control  have

 proved  ineffective.  The  country  is  being
 misled  by  presenting  false  reports.  The

 population  control  programmes  require  the

 maximum  attention  and  only  then  will  we  be

 able  to  solve  the  problem  of  unemployment.

 [English]

 THE  MINISTER  OF  STATE  OF  THE

 MINISTRY  OF  LABOUR  (SHRI  P.A.
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 SANGAMA):  Sir,  |  am  grateful  to  Banatwal-

 laji  for  having  brought  forward  this  Eradica-
 tion  of  Unemployment  Bill  and  he  has  given,
 by  this,  an  opportunity  of  spending  almost

 eight  hours  discussing  the  problem  of  unem-

 ployment  on  the  floor  of  the  House.  Unem-

 ployment  is  a  very  big  problem  for  us,  itis  a

 national  problem  for  us.  |  have  no  quarrel  at
 all  with  Banatwallaji  at  all  in  this  that  we
 should  try  to  eradicate  unemployment  from

 our  country.  ॥  is  the  wish  of  every  one  of  us.

 But  where  |  have  difference  with  Banatwal-

 laji  is  about  the  method  by  which  we  will  be

 able  to  eradicate  unemployment  in  our  coun-

 try.

 The  discussion  in  the  House  has  goneon
 the  figure  of  the  unemployed  registered  with

 the  various  Employment  Exchanges  in  our

 country  as  on  31st  December,  1986-whichis

 301  lakhs.  |  want  to  make  it  clear  in  the

 House  that,  as  far  as  the  Government  is

 concerned,  the  figure  of  the  unemployed

 registered  with  Employment  Exchanges  is

 not  taken  to  be  an  authentic  figure  because

 all  those  who  are  registered  with  Employ-
 ment  Exchanges  are  not  necessarily  unem-

 ployed,  and  this  has  been  proved  by  a  spe-
 cial  survey  conducted  by  the  Government.  It

 is  because  the  Employment  Exchange  reg-
 isters  are  reviewed  after  every  three  years
 ana  within  this  period  of  three  years  so  many

 people  get  employed.  We  have  also  found

 that  there  are  so  many  students  who  are  in

 the  colleges  and  in  the  schools  who  register
 themselves  and  yet  they  pursue  their  stud-

 ies.  Therefore,  we  don’t  take  the  figure  of  the

 employment  exchange  as  the  authentic  fig-
 ure.  We  depend  on  the  figure  of  the  Pian

 Document  itself.  Now,  according  to  the  Plan

 Document  which  is  based  on  the  38th  round

 of  the  National  Sample  Survey  Orgarisa-
 tion,  the  number  of  unemployed  people  at

 the  end  of  the  Sixth  Five  Year  Plan  was  9.2

 million.  During  the  Seventh  Five  Year  Plan,
 ‘here  will  be  a  net  addition  of  work  force  to

 the  tune  of  39.38  million.  That  make  the  total

 number  of  unemployed  people  in  our  coun-

 try  for  the  period  of  Seventh  Five  Year  Plan

 to  48.58  million,  roughly  48  million.  The  Plan

 Document  provides  for  the  generation  of

 employment  during  the  Seventh  Five  Year
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 Plan  to  the  tune  of  40.36  million  standard

 persons  years.  ॥  we  achieve  that  target  of
 40.36  million  standard  persons  years  of

 employment  generation  by  the  end  of  Sev-
 enth  Five  Year  Plan,  we  would  be  left  with  a
 smaller  backlog  of  the  unemployed.  So,  that
 is  aposition  of  unemployment  in  our  country.

 When  we  talk  of  employment  in  our

 country,  it  has  to  be  realised  that  the  problem
 of  unemployment  does  not  confine  to  a

 country  like  India  alone.  It  is  a  world  phe-
 nomenon  and  every  country  in  the  world
 whether  developed  or  the  developing  coun-

 try,  face  this  problem  of  unemployment.

 AN  HON.  MEMBER:  What  about  the
 communist  countries?

 “SHRI  P.A.  SANGMA:  Yes,  of  course.
 China  is  facing  a  very  big  problem  of  unem-

 ployment.  There  has  been  a  big  article  in  the

 magazine.  |  will  not  touch  that.

 Now  if  we  take  the  problem  of  unemploy-
 ment  as  a  percentage  to  the  total  labour
 force  in  the  country,  our  position  is  not  bad.
 -  is  quite  comparable  to  the  rest  of  the  world.
 But  because  of  the  size  of  the  population  of
 our  country,  when  we  come  to  an  absolute

 terms,  to  absolute  numbers,  it  is  avery  big
 figure.  |  have  a  document  which  is  a  docu-
 ment  published  by  ILO,  where  they  have

 brought  out  the  unemployment  problem  all
 over  the  world.  |  will  not  cite  all  the  thing.
 Spain  has  the  highest  rate  of  unemployment
 which  is  22%  to  the  total  labour  force.  Italy
 10.6%,  Canada  10.5%,  Denmark  9.2%,

 Japan  2.6%,  Philippines  6.1%,  Australia

 8.3%,  U.S.A.  7.2%,  India  3.04%,  Therefore,
 if  you  take  the  number  of  unemployed

 people  as  a  percentage  to  the  population.

 (Interruptions)

 SHRI  UTTAM  RATHOD  (Hingoli):  One

 Clarification,  Sir.  May  |  know  the  per  capita
 income  per  annum  of  the  people  of  alt  the

 countries  that  you  have  said  as  compared  to

 India?
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 SHRI  P.A.  SANGMA:  |  do  not  want  to  go
 into  this  detail.

 (Interruptions)

 MR.  CHAIRMAN  :  No  dialogue  like  this.

 Please  address  the  chair.

 SHRI  P.A.  SANGMA:  |  will  clarify  this.  |

 am  just  reading  all  the  documents  which

 have  been  published  by  ILO.  The  word

 ‘unemployment’  itself  has  different  defini-

 tions  in  different  countries.

 For  example,  our  Plan  document  says
 that  around  48  million  people  unemployed

 during  the  seventh  Five  Year  Plan  are  those

 people  in  the  age  group  of  five  plus-those

 people  who  are  aged  five  years  or  more.  This

 is  what  we  have  taken.  There  are  countries

 who  don’tconsider  people  who  are  ten  years
 and  beiow  to  be  unemployed  because  they
 are  not  supposed  to  be  employed  at  all.

 Some  countries  take  it  as  ten  plus  and  some

 other  countries  take  it  as  fifteen  plus.  We,  for

 our  purpose,  have  taken  it  as  five  plus.  So,  it

 is  not  very  much  comparable.  It  differs.  |  am

 just  quoting  this  figure  to  give  you  some  idea.

 |  am  conceding  freely  that  unemploy-
 ment  is  one  of  the  biggest  problems  that  the

 country  is  facing  today.  The  formulae  which

 have  been  suggested  by  the  Hon.  Member

 to  face  this  problem  are;  firstly  by  granting

 unemployment  allowance,  secondly  to  have

 a  compulsory  insurance  scheme  and  thirdly
 to  have  an  Unemployment  Allowance  Fund.

 These  are  the  three  solutions  that  the  Hon.

 Member  has  suggested  in  his  Bill.  |  can

 assure  tim  that  all  these  suggestions  have

 been  thoroughly  examined  by  the  Govern-

 ment  of  India.

 16.32  hrs.

 [SHRI  SOMNATH  RATH  in  the  Chair

 As  far  as  the  unemployment  allowance  is

 concerned,  this  question  was  gone  into  as

 far  back  as  1970-73  when  the  Government
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 of  India  appointed  a  Committee  which  is

 known  as  Bhagawati  Commitiee.  The

 Bhagawati  Committee  in  1970-73  went  into
 this  question.  |  quote  the  operative  part  of

 their  Report.  They  said:

 “The  grant  of  unemployment  allow-

 ance  to  the  uneniployed  would  callfor

 mobilisation  of  substantial  resources

 and  also  raise  very  difficult  issues

 such  as  determination  of  criteria  for

 giving  relief,  quantum  and  duration  of

 such  relief,  organisational  arrange-
 ment  needed  for  satisfactory
 operation  of  such  a  scheme  and  the

 inflationary  pressures  likely  to  be  cuilt
 as  a  result  of  the  implementation  of
 such  a  scheme.

 This  is  the  finding  of  the  Bhagawati
 Committee  which  was  appointed  by  the

 Government  of  India  in  1970.

 Mr.  Banatwalla  in  his  financial  memoran-
 dum  has  said  that  if  this  is  accepted,  the

 financial  implication  will  be  to  the  tune  of  Rs.
 100  crores.  With  utmost  respect  ।  beg  to

 differ  from  the  opinion  of  the  Hon.  Member.

 Without  conceding  the  number  of  unem-

 ployed  people  as  appeared  in  the  employ-
 ment  exchange,  as  |  have  said  we  don't

 accept  it,  and  just  fo.  argument’s  sake  if  you
 take  that  figure  as  301  lakh  people  whose
 names  are  registered  in  the  employment

 exchanges  as  unemployed  as  on

 31.12.1980,  and  if  you  give  alumpsumof  Rs.
 100  per  month  to  these  unemployed  people,
 the  total  financial  implication  would  be  Rs.

 3612.0  crores.  This  is  what  Mr.  Banatwalla  has

 proposed.  Therefore,  it  would  not  be  just  Rs.

 100  crores.  Nobody  is  going  to  accept  Rs.

 100  per  month,  it  is  very  clear.  If  you  think  of

 giving  unskilled  work  and  if  the  cost  of  pro-

 viding  a  manday  of  unskilled  work  is  Rs.  15/

 a  day  for  300  days  in  a  year  to  all  the

 unemployed  on  the  registers  of  Employment

 Exchanges,  that  is,  by  taking  that  figure

 again  as  the  figure  of  the  unemployed

 people  in  our  country,  the  total  financial

 implication  would  come  to  Rs.  13545  crores

 in  one  year.  |  must  respectfully  submit to  the
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 House  that  the  Government  do  not,  and

 repeat  do  not,  consider  it  at  this  stage  to  be
 a  feasible  proposition.

 The  policy  of  the  Government  of  India  is
 to  invest  whatever  resources  we  have  got  in

 productive  employment.  Our  aim  should  be

 to  generate  employment  and  utilise  what-

 ever  small  resources  that  we  have  within  our

 country  in  productive  employment  and  not  to

 spend  over  Rupees  thirteen  thousand

 crores  in  an  unproductive  manner  by  giving
 an  unemployment  allowance.  |  do  not  want

 to  go  into  the  success  or  failure  of  the

 scheme  as  such.  Kerala  and  Maharashtra
 have  the  experience.  |  do  not  want  to  make

 any  comment.  But  there  are  many  countries

 in  the  world  including  developed  countries

 which  have  gone  in  for  this  unemployment
 allowance  including  USA,  Australia,  Den-

 mark,  Sweden  and  U.K.  This  matter  was

 also  discussed  this  year  in  ILO  conference

 and  their  experiences  are  not  happy  experi-
 ences  because  if  a  man  is  given  a  job  he

 does  not  accept  that  job  as  he  is  going  te  get

 money  without  working.  That  implication  is

 there.  Therefore,  the  experience  of  other

 countries  who  have  adopted  this  scheme  is

 not  a  happy  experience.  This  is  what  |  have

 been  told.  |  want  to  make  it  very  clear  that  |

 have  not  gone  into  the  working  cf  the

 scheme  thoroughly.  But  this  is  what  has

 emerged  in  discussion  in  ILO.  Of  course,  ।

 did  not  participated  in  that  discussion  my-
 self.  Some  of  our  officers  represented  us.

 The  second  paint  raised  by  the  hon.

 Member  is  about  unemployment  insurance

 scheme.  Even  this  point  was  gone  into  by  the

 Government  of  India  to  see  whether  it  is

 feasible  or  not.

 SHRI  RAM  RATAN  RAM  (Hajipur):  Mr.

 Chairman,  |  want  to  seek  a  clarification  from

 the  hon.  Minister.  There  is  a  Constitutional

 provision  for  the  reservation  of  scheduled

 castes  and  scheduled  tribes.  May  ।  have  the

 figures  as  to  what  is  the  total  percentage  of

 employment  amongst  the  scheduled  castes

 and  scheduled  tribes?
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 SHRI  P.A.  SANGMA:  Weil  |  do  not  think

 Ihave  this  figure  with  me  because  it  does  not

 directly  relates  to  this  Bill.  The  Department  of
 Personnel  and  the  Ministry  of  Welfare  will  be

 having  this  figure.  (/nterruptions)  |  can  col-
 lect  the  information  and  supply  it  to  you.

 (/nterruptions)

 Sir,  the  question  of  compulsory  insur-

 ance  was  gone  into  by  the  Government.  The

 question  of  introducing  unemployment  in-

 surance  scheme  was  considered  by  the

 working  group  set-up  by  the  Economic

 Administrative  Reforms  Commission  and  it

 submitted  its  report  in  June  1984.  This  is

 what  they  have  said:

 “Comprehensive  unemployment  in-

 surance  has  not  been  found  feasible
 in  India’s  present  state  of  develop-
 ment  given  the  magnitude  and  the

 nature  of  the  problem  although  this
 issue  cannot  be  ignored  in  principle”.

 So  this  question  has  been  gone  into  by  the

 Economic  Administrative  Reforms  Commis-
 sion  itself.  They  have  also  come  out  with  a

 finding  that  at  this  stage  of  our  economic

 development,  it  is  not  practicable.

 The  third  suggestion  of  the  hon'ble

 Member  was  for  the  creation  of  Unemploy-
 ment  Allowance  Fund.  Even  this  has  been

 gone  into  by  the  Government.  Such  a  pro-

 posal  was  recently  examined  by  the  Ministry
 of  Finance  and  a  view  was  taken  that  the

 proposal  would  imply  levying  of  an  additional

 charge  or  a  kind  of  tax  by  the  Central  and

 State  Governments  and  would  involve  the

 issues  relating  to  its  form,  the  level  of  inci-

 dence  and  the  class  of  people,  commodities

 or  economic  activities  on  which  it  should  be

 levied.  Various  complex  issues,  such  as,
 administration  of  the  Fund  so  created,  its

 disbursement,  monitoring,  etc.,  would  also

 arise.  The  proposal  to  constitute  the  Unem-

 ployment  Allowance  Fund  was,  therefore,
 not  favoured.

 That  is  the  report.  So,  |  am  just  saying  this

 to  emphasize  to  the  hon’ble  Member  that  all
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 the  proposals  which  have  been  put  forward

 by  the  hon’ble  Mernber  have  been  examined

 by  the  Governmentof  India.  want to  empha-
 size  that  at  this  stage  of  our  economic  devel-
 opment,  we  do  not  find  it  feasible.  But  |  can

 only  assure  the  hon’ble  Member  that  the
 Government  is  really  concerned  about  this

 problem.  In  fact,  the  whole  Seventh  Five-

 Year  Plan  document  has  been  based  on  the

 principle  of  food,  work  and  productivity.
 Prime  Minister  himself  has  been  talking  on

 these  issues.  |  would  like  to  remind  the
 House  that  on  the  1st  of  May  when  Prime

 Minister  addressed  the  workers  at  Salem  in

 Tamil  Nadu,  he  had  declared  that  it  will  be

 the  endeavour  of  this  Government  to  create

 more  and  more  employment.  In  fact  he  has

 given  aslogan.  “Bekari  Hataoਂ  would  be  one

 of  the  slogans  of  the  Government  of  India.

 When  Government  of  India  is  so  much  con-

 cerned  about  this  and  so  much  investment  is

 being  made  to  create  productive  employ-
 ment,  |  would  request  the  hon’ble  Member to
 withdraw  this  Bill.  Thank  you,  Sir.

 SHRI  ANADI  CHARAN  DAS  (Jaipur):
 Sir,  |  have  an  amendment.

 MR.  CHAIRMAN:  Amendment?

 SHRI  ANADI  CHARAN  DAS:  Yes.

 MR.  CHAIRMAN:  |  think  it  was  disposed
 of.

 SHRI  ANADI  CHARAN  DAS:  That's  dif-

 ferent.  But  |  want........

 MR.  CHAIRMAN:  Let  him  reply.

 SHRI  G.  M.  BANATWALLA  (Ponnani)  :

 Mr.  Chairman,  Sir,  |  am  grateful  to  the

 Members  who  have  participated  in  the  dis-

 cussion  on  the  Bill.  ।  very  large  number  has

 participated  in  the  discussion.  |  am  very

 grateful  to  them.  |  am  also  deeply  grateful  to

 the  hon’ble  Minister  for  his  very  enlightened

 intervention.  He  has  raised  several  ques-
 tions  and  has  also  assured  that  the  problem
 of  umemployment  is  engaging  the  serious

 consideration  of  the  Government.
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 Sir,  indeed  a  man  cannot  be  allowed  to

 languish  in  want.  This  question  of  unemploy-
 ment  has  to  receive  our  most  serious  atten-

 tion  because  of  its  potentialities  for  serious

 political,  social  and  economic  tensions  that

 can  be  created.

 Sir,  40  years  after  Independence  what  is

 the  position?  A  free  citizen  of  India  does  not

 enjoy  the  right  which  even  a  prisoner  enjoys.
 Even  a  convict  in  the  prison  has  a  right  to

 proper  food,  clothing,  shelter  and  medical

 facilities.  Even  aprisoner,  even  aconvict  has

 that  right,  but  the  free  citizen  does  not  pos-
 sess  it.  He  is  left  to  languish  in  want.  That  is

 the  state  of  affairs.  You  heard  that  the
 hon.Minister  presented  to  this  House  so

 many  difficulties  which  appear  very  insur-

 mountable  but  then  amidst  those  difficulties

 the  misery  of  the  people  continues  and  they
 have  to  receive  out  attention.  Sir,  the  pay-
 ment  of  unemployment  allowance,  |  must

 emphasise,  will  make  the  Government  vig-
 ilant  in  its  policies  of  creation  of  job  opportu-
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 nities.  Today,  you  shudder  at  the  phenome-
 nal  figuras  of  unemployment  but  then  be-
 cause  there  is  no  responsibility  upon  the
 Government  to  provide  work  as  a  matter  of
 law  or  to  provide  the  financial  assistance  by
 way  of  allowances,  therefore,  |  must  say,  we
 find  a  kind  of  laxity  in  the  working of  bureauc-
 racy.

 Sir,  we  are  being  told  about  the  paucity of
 resources.  On  the  one  hand  we  are  being
 told  about  the  paucity  of  resources  and  on
 the  other  hand  we  have  a  shocking  phe-
 nomenon  of  the  failure  of  Government  to
 utilise  the  full  amount  of  Plan  allocation  for
 the  purpose.  That  is  the  situation  which  |
 would  like  to  highlight.  What  comment
 should  |  make  upon  the  phenomenal  figures
 that  have  been  presented  by  the  Hon.  Minis-
 ter  and  the  various  Members  and  about  the’

 excuses  of  paucity  of  resources  when  one
 finds  that  even  Plan  allocations  for  Labour

 and  Labour  Welfare  have  not  been  fully
 utilised  years  after  years.  |  may  present  a

 few  figures  over  here:

 Plan  Allocation

 1981-82,  Rs.  11.5  crores

 1982-83,  Rs.  10  crores

 1983  84,  Rs.  15  crores

 1984-85,  Rs.  16.50  crores

 1985-86,  Rs.  18.36  crores

 This  is  the  state  of  affairs.  We  say  that  we

 are  applying  ourselves  seriously  to  the  prob-
 lem  of  unemployment  and  here  we  have

 figures  that  even  the  Plan  allocations  are  not

 being  fully  utilised.  And  this  is  what  the  case

 is.  |  will  come  to  the  other  figures  also.  This

 is  not  the  case  with  the  Central  Government

 only;  that  is  the  case  with  even  with  the  State

 Governments  also,  under  whichever  politi-
 cal  colour  they  may  be.  If  we  take  the  total

 Plan  allocations  and  Utilisation  by  the

 Centre,  the  States  and  the  Union  Territories,

 again  the  same  trend  will  be  visible.  |  am  not

 Actual  Utilisation

 Rs.  6.22  crores

 Rs.  6.61  crores

 Rs.  8.38  crores

 Rs.  13.23  crores

 Rs.  14.03  crores

 here  giving  all  those  figures  which  are  there

 with  me,  lam  only  making  a  point.  Sir,  |could

 see  the  Hon.  Minister  a  little  impatient.  |

 know,  |  have  the  other  set  of  figures  ready
 with  me.  Take  only  the  case  of  approved

 outlays  and  actual  expenditure  at  the  Centre

 on  employment  services  alone.  For  creating

 employment  services  what  is  the  position
 with  respect  to  the  approved  outlays  and  the
 actual  expenditure  in  the  case  of  the  Central

 Government?  This  exactly  refers  to  the  situ-

 ation.  There  too  the  position  is  same.
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 [Sh.  G.M.  Banatwalla]
 In  the  year  1984-85,  approved  outlay  for

 employment  services  was  112  lakhs,
 whereas  the  actual  expenditure  was  only
 70.87  lakhs.  While  112  lakhs  were  kept
 aside  for  employment  services,  the  actual

 utilisation  in  1984-85  was  70.80  lakhs  by  the

 Government.

 In  1985-86,  once  again,  it  was  100  lakhs

 orone  crore  and  the  anticipated  expenditure
 was  only  52.00  lakhs.  Therefore,  |  would

 suggest  -  |  am  not  here  in  a  spirt  of  confron-

 tation  that  this  is  a  subject  where  everyone
 is  very  seriously  concerned.

 My  first  suggestion  would  therefore  be

 that  at  least  the  plan  outlays  must  be  fully
 utilised.  We  must  gear  up  our  Departments
 for  this  particular  purpose.

 We  have  contradictions  in  our  policies.

 We  talk  about  creating  employment  opportu-
 nities  and  at  the  same  time  we  have  a

 blanket  ban  on  recruitment.  There  is  need  to

 reconsider  this  blanket  ban  on  recruitment.

 Since  the  discussion  has  started  |  have

 received  several  letters  from  various  parts  of

 the  country  pointing  out  that  appointments
 are  kept  in  obeyance  even  though  candi-

 dates  are  selected  for  different  posts.  From

 the  last  Session  till  date,  |  have  been  receiv-

 ing  several  letters  but  now  |  do  not  want  to
 read  them.  |  have  brought  them  and  these

 are  kept  in  my  brief  case  over  here.  That  is

 the  situation  which  needs  to  be  attended  to.

 There  are  various  other  small  points  that

 are  to  be  taken  care  of.  For  example,  we

 must  not  insist  on  postal  orders  with  applica-
 tions  for  services.  Here  this  is  the  social

 phenomenon,  you  should  at  least  give  as

 much  relief as  is  possible.  Something  should

 be  done  in  this  regard.

 We  need  a  double  strategy.  |  am  con-

 scious  of  that  and  ।  frankly  say  that  we  need

 a  double  strategy.  Only  one  strategy  will  not

 do.  We  cannot  merely  do  by  making  the  right
 to  work  a  legal  right  without  a  corresponding

 strategy  of  reorienting  the  plan  programmes
 and  policies  for  atotal  strategy  of  full  employ-
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 ment.  So  that  reorientation,  for  which  vari-
 ous  suggestions  have  been  made  during  the

 course  of  the  discussion  -  and  in  my  opening
 remarks  also  |  made  that  suggestion  -  should

 be  taken  note  of.  Take  the  case  of  reorien-

 tation  of  the  policies.  Of  course,  before  |  go
 into  that,  |  may  say  that  the  hon.  Minister  has

 pointed  out  several  difficulties  in  having

 employment  allowance  programme  or  em-

 ployment  insurance  programme  or  creating

 unemployment  funds  and  soon  and  soforth.

 But  where  there  is  a  will  there  is  a  way.

 There  are  several  States,  like  Maharash-

 tra,  Punjab,  Gujarat,  Karnataka,  Rajasthan,
 Tamil  Nadu,  etc  wnere,  financial  assistance

 is  provided  to  the  educated  unemployed,

 registered  with  the  employment  exchanges
 for  more  than  three  or  five  years.  In  the  case

 of  the  educated  unemployed  who  are  regis-
 tered  with  the  employment  exchanges  for  a

 particular  number  of  years  and  still  have  not

 got  employment,  we  have  some  scheme  or

 the  other  in  Maharashtra,  Puniab,  Gujarat,

 Karnataka,  Rajasthan  and  Tamil  Nadu.

 AN  HON.  MEMBER:  Nothing  of  that  sort

 is  there  in  Karnataka.

 SHRI  G.  M.  BANATWALLA:  |  based  my
 remarks  on  the  Government's  literature  that

 |  have,  but  |  stand  correct.  It  is  based  on

 literature  supplied  to  us  by  the  Government.

 If  the  income  of  a  family  does  not  exceed  a

 particular  amount  and  a  member  of  that

 family  is  registered  with  the  employment

 exchange  for  a  particular  number  of  years,

 say  three  or  five  years,  in  that  case,  we  have

 a  scheme  in  Kerala.  There  is  also  a  scheme

 in  West  Bengal.  In  Kerala  we  have  unem-

 ployment  assistance  scheme  for  job  seekers

 between  the  age  group  of  18  years  and  40

 years  who  are  registered  with  employment

 exchange  for  more  than  three  years,  if  their

 family  income  does  not  exceed  Rs.  4000  per

 annum.

 In  Kerala  unemployment  problem  is  very

 high.  But  look  at  this  Government  policy:
 This  is  just  an  example  which  |  am  quoting
 from  the  State  that  |  represent.  While  unqm-
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 ployment  is  very  high  in  Kerala,  the  percent-

 age  of  central  investment  in  Kerala  is  on  the

 decline  for  the  past  ten  years  or  so.  It  is  very

 shocking,  that  here  is  an  area,  here  is  a

 region  where  we  have  very  —  very  high

 percentage  of  unemployment  for  various

 reasons,  which  |  do  not  want  to  mention

 here,  the  central  investment  is  on  the  de-

 cline.  Instead  of  increasing  your  central  in-

 vestments  in  Kerala,  we  find  that  over  a

 decade  the  percentage  of  central  invest-

 ment  in  Kerala  as  compared  to  total  all-India

 investment  is  persistently,  continuously  and

 obstinately  declining.  There  are  the  areas

 where  corrections  have  to  be  applied.

 ।  may  say  that  we  have  to  take  up  the

 question  of  our  policies  in  various  respects.
 The  performance  of  the  manufacturing  in-

 dustries  in  creating  more  employment  op-

 portunities  and  thus  easing  the  unemploy-
 ment  phenomenon  is  also  very  dismal  and

 unsatisfactory.  The  worst  performers  are

 cotton  textiles,  jute  textiles,  wood  and

 wooden  products  and  gas  and  steel.  None  of

 these  could  absorb  extra  labour  at  an  annual

 rate  of  more  than  one  per  cent.  So  what  is

 wrong  with  these  industries?  We  will  have  to

 make  a  study  on  this  and  then  we  should  see

 to  it  that  the  correctives  are  applied  over

 there.  Take  the  question  of  small  scale  in-

 dustries  and  look  at  the  percentage  of

 employment  growth  in  the  industry  groups
 where  smail  industries  are  mostly  found.

 They  give  us  a  very  sorry  state  of  figures.

 Regarding  food  products,  the  percent-

 age  growth  is  only  76  in  employment;
 Cotton  textiles,  0.9  per  cent;  Woollen  and

 synthetic  textiles,  5.9  per  cent;  Jute  textiles,
 0.4  per  cent:  Machinery  except  electricals,
 3.3  per  cent;  Wood  and  wooden  products,
 0.4  per  cent  and  Repairs  &  Services,  1.9  per
 cent.  This  is  the  case  with  small  scale

 industries  where  we  have  put  a  lot  of  empha-
 sis.  Therefore,  my  suggestion  is  that  these

 figures  show  that  our  emphasis  on  the  small

 scale  industries  has  not  been  strong

 enough.  More  and  greater  attention  is

 needed,  so  that  the  small  scale  industries

 are  in  a  position  to  meet  the  question  of

 generation  of  moré  and  more  employment.
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 Therefore,  the  time  is  not  to  think  of
 excuses.  Have  a  beginning  somewhere;

 identify  some  areas,  have  a  phased  pro-
 gramme  in  order  to  march  towards  the

 concept,  at  least  march  towards  the  concept
 of  total  employment.  Take  the  sphere  of
 educated  unemployed.  Take  the  question  of

 having  at  least  one  member  of  the  entire

 family  duly  employed.  Some  criterion  can

 be  fixed,  and  in  my  Bill  |  have  laid  down  that

 this  can  be  worked  up  in  the  rules;  but  then,
 the  time  is  now  here  -  the  situation  is  grim,
 and  the  need  of  the  hour  is  that  a  step  be
 taken  with  confidence  within,  and  God  over-

 head.  The  necessary  corrections  have  also

 to  be  applied  in  various  places.  Plan  alloca-

 tions  have  to  be  actually  and  fully  utilized  ,
 and  |  am  sure  that  with  confidence  and  with

 proper  re-orientation  of  our  programmes,  we

 will  face  this  problem  of  unemployment  that

 is  there  in  our  country.

 Today,  the  Government  has  come  for-
 ward  with  so  many  problems  with  respectto
 the  schemes  suggested  in  the  Bitl.  But  lam

 sure  that  more  and  more  consideration  will

 be  given,  that  they  will  try  to  work  it  out  if  not

 wholly,  if  not  taking  up  the  entire  population
 as  such,  at  least  takirg  up  certain  identified

 spheres  and  sections  of  the  population
 where  the  problem  is  very  grim,  and  thenthe

 rest  in  a  phased  manner.

 Government  has  indeed  expressed  a

 serious  concern.  |  also  know  that  the  Prime

 Minister  has  given  slogans  about  ‘Bekari

 Hatao’.  But  let  us  not  remain  content  with

 slogans.  The  slogans  have  to  be  translated

 into  reality.

 With  these  hopes,|-seek  leave  of  the

 House  while  thanking  a!i  who  have  partici-

 pated  in  the  Bill  -  though  a  few  may  have

 taken  alittle  narrow  attitude  towards  the  Bill

 and  have  not  been  very  generous  with  the

 very  idea  of  raising  a  discussion,  that  apart
 -and  thanking  the  hon.  Minister  for  his

 enlightened  intervention,  |  seek  the  leave  of

 the  House  to  withdraw  the  Bill.
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 |  beg to  move  for  for  leave  to  withd:aw
 the  Bill  to  provide  for  eradication  of  unem-

 ployment  from  the  country.

 MR  CHAIRMAN:  The  question  is:

 “That  leave  be  granted  to  withdraw

 the  Bill  to  provide  for  a  scheme  for

 eradication  of  unemployment  from

 the  couniry.”

 The  motion  was  adopted

 SHRI  G.  M.  BANATWALLA:  |  withdraw

 the  Bill.

 17.  04  hrs.

 PROHIBITION  OF  USE  OF  RELIGIOUS,

 COMMUNAL,  REGIONAL  AND  SEC-

 TORAL  NOMENCLATURES  FOR  POLITI-

 CAL  PARTIES  AND  PREVENTION  OF

 MISUSE  OF  RELIGIOUS  PLACES  BILL.

 [English]

 MR.  CHAIRMAN:  Now  Shrimati  Basav-

 arajeswari.

 SHRIMATI  BASAVARAJESWARI-

 (Bellary):  |  beg  to  move:

 “That  the  Bill  to  prohibit  the  use  of  re-

 ligious  communal,  regional  and  sec-

 toral  names  for  political  parties  and  to

 prevent  the  misuse  of  religious

 places,  be  taken  into  consideration.”

 ।  Translation]

 Mr  Chairman  _,  Sir,  |  have  brought  this

 very  important  Bill  in  this  august  House  with

 the  main  objective  to  check  the  use  of  reli-

 gious,  communal,  regional  and  sectoral

 nomenciatures  for  political  parties  and  to

 prevent  the  misuse  of  religious  places.

 Especially  in  the  present  time,  when  there  is

 a  steep  increase  in  the  number  of  commu-

 nal  clashes  this  Bill  assumes  greater  impor-
 tance.  ॥  has  to  be  discussed  thoroughly  to
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 find  out  the  causes  of  such  clashes.  The
 Government  after  finding  out  the  causes
 should  take  firm  and  immediate  steps  to
 check  the  communal  clashes  in  the  country.
 This  has  become  very  urgent  in  the  interest
 of  the  unity  and  integrity  of  our  nation.

 Ours  is  a  vast  nation.  It  has  its  own

 cultural  heritage.  It  has  its  own  history  and
 tradition.  The  father  of  our  nation  has  shown
 the  path  of  peace  and  non-violence.  We

 have  to  follow  this  path  and  protect  our

 democracy.

 Our  country  has  huge  national.  re-
 sources.  It  has  vast  area  of  fertile  land.

 Irrigation  facili..as  are  abundant  and  there  is

 rich  storage  of  ores.  These  resources  have

 to  be  exploited  to  the  maximum  extent  forthe

 all  round  development  of  the  country.  Then

 only  each  citizen  can  feel  happy  about  his  life

 and  the  nation  willbe  a  model  to  the  world.
 Unfortunately  this  is  not  happening  .  On  the

 other  hand  we  find  communal  clashes  taking

 place  almost  every  day.  This  should  cometo

 an  end.

 In  our  country  there  are  different  kinds  of

 people.  The  regional  differences  of  our

 country  were  manipulated  and  misused  by
 the  Britisher  who  ultimately  managed  to  rule

 our  country  for  about  three  hundred  years.

 During  the  freedom  struggle  there  was  unity
 in  the  country  in  spite  of  several  differences

 like  language  differences,  regional  differ-

 ences,  community  differences  etc.  At  the

 time  of  freedom,  there  were  different  groups
 of  people  who  were  demanding  separate
 nations,  like  Khalistan,  Pakistan  and  a

 separate  country  for  the  Harijans.  We  fought
 two  important  wars  after  independence.

 Victory  in  these  wars  once  again  demon-

 strated  our  strength  of  unity  to  the  world.  We

 have  the  history  of  working  unitedly  for  pro-

 tecting  the  country  and  for  its  progress.  in

 fact  our  late  Prime  Minister  Pandit  Jawahar-

 lal  Nehru  has  said  that  India  is  a  country  of

 unity  in  diversity.  Ours  is  a  socialistic  demo-

 cratic  republic  country.  There  are  several

 religions.  People  have  the  freedom  of  ex-

 pression.  From  Article  25  to  30  there  are

 provisions  for  the  people  to  practice  their

 *
 The  Speech  was  originally  delivered  in  Kannada


